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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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09.12.2002

The 2pplicant is
absent so also R=2 and Re=3e
. ap not yet ‘geturne}\ from Rel
salthough registered post
sent tO fim on  18.9.02.
herefore, service treated
ufficient on R=1, Call on
23,12,2002 for counter if
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The parties are absent
on call, NO _steps taken to
file any counter. Therefore,
put up before thé Bench for
further orders.
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ORDER DATED 07-03-2003.

Fer the delay in disgesal ¢f the

Disciplinary preoceedings pending dgainst the

the Respendents have disclosed that steps

have been taken to coemplete the disciplinacy

a peried ©f six months,

In the said premises, this Oricinal
& s -

Applicatien is disiosed ©f with a directien
preceedings pending against the applicant
expeditiously preferably within a reriod of
six menths frem the date of receipt of a co.y
€ this order.
3y filing a MA Ne.l196/2003, the
Applicant has jprayed te implead the Advisor

( HRD) , Tel ecom commission,Ministry of Telece-

mmunication,under Ministry ef cemmunication,

)} 03 2607 .
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Applicatien,this Original ApplicSticn has been

filed by the applicant, New by filing a counter

proceedings pending against the applicant within

te the Respondents te complete the disciplinary
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ashoka Road,sanchar Bhawan, New Delhi-1l -y

as ene of the Respondents in this O,A.Since we

are dispesing ef this O,A, finally,there is ne

need to implead the; said authority as ene ©f the
Res, ondents in this case er to glve him any

notice, Hence in view®f the dis 9sal ef thi:s,f

0:A, this MA N©.156/2003 alse stands dis @sed of,

send <oy les of this order te all the
aespondents and also te the Ad¥iser(HRD) ., lelecom
commissi on,Ministry ef Tel ecommunication,undet
Ministry of cemmunication,Ashcka aoad,sal-n:}:a: ;
Bhawan, New Delhi-l aandv'free C;pies of this
erdek be als® handed over to the counsel
appearing for the applicant (Mi.K. 2. Kanun ge) i
and Mg.A.K.3ese,learned Senier standing Counsel

for the Union of India, appearing fer the

Respondents,




